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     O  R  D  E  R 

 

03.07.2019 -  In view of the fact that the application u/s 7 of the Insolvency & 

Bankruptcy Code, 2016 (‘I&B’ Code, for short) filed by ICICI Bank against the 

Appellant – ‘Lakshmi Energy & Foods Ltd.’ (‘Corporate Debtor’) has yet not 

been admitted.   Learned Counsel appearing on behalf of the Appellant sought 

permission to withdraw the appeal with liberty to raise the issues, if application 

u/s 7 is admitted. 

 Mr. Anand Shankar Jha, Advocate appearing on behalf of ICICI Bank has 

no objection.  We accordingly, dismiss with liberty aforesaid. 

 The appeal stands disposed of as withdrawn.  

 [Justice S. J. Mukhopadhaya] 
Chairperson 
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